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Re-Survey Number 
&Sub Division No.

Old Survey 
Number & Letter

Governament (G) 
or Inam(I)

Dry (D) or Wet(W) Unassesd(U) 
Porambake(P) If wet source of 

irrigation and class

If double crop rate of 
consolidation oe 

composition

Class and Sort 
of soil

Taram Rate per Acre.
Extent in 

Acres
Assesment

Number of Patta or Inam Titledeed 
and name of pattadar or Inamdar

Remarks

1 2 3 4 5 6 7 8 9 10 11 12

661-1 … Government Porambake … … … … 1782.54 … Porambake
Kriyashakthi 

Vadayar Cheruvu

RE-SETTLEMENT REGISTER of the VILLEGE OF DHARMAVARAM, No 42, of  
DHARMAVRAM TALUK, ANANTAPUR DISTRICT

20



Namala 
I
i 

MIl 

m
 

Mles havan Bulkkangtnarn 
14 
M

 

RM
AVARAa 

D
H

A
RM

A
V

A
RA

M
 

-u
o

ai Mile 

p
h

arm
Y

 

J
a
a
v

a
 

1, MJ 

M
A

LA
LV

A
: 

M
allakalaval 

Ha 

21



0.91 Acres TANK 

SYNO 

661-1:-Total 

area 

ls 

ENCROCHMENTS IN DHARMAVARAM 

Dhar:naVCEn Afsrda 
Mandal 

Lañd 

Survey 

Officer 

Village Boundary Patta 

land 

Sy. 

No-4 

mallakalva 

(Rallagutta) Mallakaluva Sy.No1,2-1,2-2 43-2B 

& 
44 

(Dotted 

land) 

POTHULANAGEPALLI 

SY 

NO 

43-2A, 

SY.No: 2-3/ 

& 
910 

as 

per 

Web 

land) 

Irrigation 

land 

sy 

no 

(908,909, 

as per R.S.R 907, 

wide 

8A 
no 
y 

dt.31-12-1933 

LAND 

for 

Sy 

N0.904,905,906,8 

TANK 

PORAMBOKU 

TO 

REVENUE 

DHARMAVARAM 

SY 

NO 

661-1 

KRIYA 

SAKTHÊ 

VADAYAR 

CHERUVU 

SY.No: 2-2 

INDEX 

SY. No: 44 

7SY.No: 43-1 

SY.No: 2-1 

POTHULANAGEP LI 

SY.No: 43-2A 

SY.No: 1-1 

SY.No: 43-2B 

MALLAKALVA 

SY.No:661/1 PART 

SY.No: 4 

SY.No:908 

& 
909 

As 

recorded 

in 
webland 

DHARMAVARAM 

SY.No:907 

SY.No:910 

As 
recorded 

in 
webland 

SY.No:661-1 

ERRA KONDA 

SY.No:904 

SY.No:906 

SY.No:905-2 

SY.No:661 

N 

DHARMAVARAM, 

POTHULANAGEPALLI 

& 
MALLAKALVA 

IN 

DHARMAVARAM 

MANDAL.S.S.s 

DrSTDICT 

THE LAND 

PARTICULAR COMBINED 

MAP SHOWING 

VILLAGES 

OF 

22



Viliage Boundary Patta 

land 

Sy. 

No-4 

mallakalva 

Eye cne Eghe 

(Rallagutta) Mallakaluva Sy.No1,2-1,2-2 43-2B 

& 
44 

(Dotted 

land) 

POTHULANAGEPALLI 

SY 

NO 

43-2A, 

LAtAdI! 

Acres 1ANK 

SYNO 

661-1:-Total 

area 

ls 
0.91 

ENCROCHMENTS IN DHARMAVARAM 

SY.No: 

31-55 Acres & 
910 

as 
per 

Web 

land) 

Total 

Area 

Irrigation 

land 

sy 

no 

(908,909, 

Totalarea 20.46 Acres no 
yg 

dt.31-12-1933 

as 
per 

R.S.R 

Sy 

NO.904,905,906,& 

907,wide 

8A 

PORAMBOKU 

TO 

REVENUE 

LAND 

for 

DHARMAVARAM 

SY 

NO 

661-1 

TANK 

-J 

KRIYA 

SAKTHI 

VADAYAR 

CHERUVU 

SY.No: 2-2 

INDEX 

SY.No: 44 

SY.NO: 43-4 

SY.No: 2-1 

POTHULANAGEP�LU| 

SY.NO: 43-2A 

SY.NO: 1-1| 

SY.NO: 43-2B 

MALLAKALVA 

SY.No:661/1 PART 

SY.No-908 

& 
909 

As 
recorded 

in 

SY No:4 

DHARMAVARAM| 

SY.No:907 

SYNO 

.910 

As 
recorded 

in 
weblnd 

SY.No:661-1 

ERRA KONDA 

SY.No:904 

SY No 906 

SY.No:905-2 

S7.No.6611 

POTHULANAGEPALLI 

& 
MALLAKALVA 

IN 

2-3| 

webland 

DHARMAVARAM MANDAL.S.S.S DISTRICT 

MAP 

SHOWING 

THE 

LAND 

PARTICULAR 

COMBINED 

VILLAGES OF 

DHARMAVARAM. 

23



Government of Andhra Pradesh print date : 13/02/2025
Land records details 

PATTADAR'S ADANGAL
District : Sri Sathya Sai (25) Mandal : Dharmavaram (01) Village : Dharmavaram Mandal (2501006) Extent Units : Acr/Cents Chapter: 1434 Year : 2024
Serial

number
Survey

No.
Full
area

Area not
suitable

for
cultivation

Cultivable
area

Nature
of the
Earth

Fee
(Rs.)

Land
description

Water
source

Ayacut
area

Account
number

/
Aadhaar
number

Pattadar's name
(father's/husband's

name)

Name of the
person

experiencing the
experience

(father's/husband's
name)

Area of 
experience

The
nature of

experience

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

1 904 5.0300 0.0000 5.0300 Degree 0.00 Metta Rain 5.0300 3164

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

5.0300 Purchase

2 904-B 2.0300 0.0000 2.0300 Degree 0.20 Metta Rain 2.0300 3164

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

2.0300 Purchase

3 904-C 3.0000 0.0000 3.0000 Degree 0.20 Metta Rain 3.0000 3164

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

3.0000 Ancestral
heritage

4 905-2 2.4200 0.0000 2.4200 Degree 1.42 Metta - 2.4200 3164

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

2.4200 Purchase

5 908-1 5.0000 0.0000 5.0000 Degree 2.20 Metta Rain 5.0000 3164

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

5.0000 Ancestral
heritage

6 909-1 4.9000 0.0000 4.9000 Degree 2.09 Metta Rain 4.9000 3164

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

4.9000 Purchase

7 909-2 3.0000 0.0000 3.0000 Degree 0.00 Metta Rain 3.0000 3164

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

Gali Vanumathi
(Kethireddy
Venkata Krishna
Reddy)

3.0000 Purchase

2/13/25, 7:57 AM about:blank

about:blank 1/1
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Government of Andhra Pradesh print date : 13/02/2025
Land records details 

PATTADAR'S ADANGAL
District : Sri Sathya Sai (25) Mandal : Dharmavaram (01) Village : Dharmavaram Mandal (2501006) Extent Units : Acres/cents Season: 1434 Year : 2024
Serial

number
Survey

No.
Full area Area not

suitable
for

cultivation

Cultivable
area

Nature
of the
Earth

Fee
(Rs.)

Land
description

Water
source

Ayacut
area

Account
number /
Aadhaar
number

Pattadar's name
(father's/husband's

name)

Name of the
person

experiencing the
experience

(father's/husband's
name)

Area of 
experience

The
nature of

experience

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

1 661-1 1732.5400 0.0000 1732.5400 Pond 0.00 Tari Pond 0.0000 20000506 Pond
(pond)

Pond
(pond) 1732.5400 -

2/13/25, 8:04 AM about:blank

about:blank 1/1
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ఆంధ్రప్రదేశ్ ప్రభుత్వం      print date : 13/02/2025

భూమి రికార్డుల వివరములు
పట్టా దారుని అడంగలు  

District
:
శ్రీ సత్య సాయి-Sri Sathya Sai
(25)

Mandal
:
దర్మ వరం
(01)

Village
:
దర్మ వరం
మండలం(2501006)

Extent Units
: Acr/Cents Fasli

: 1434 Year
: 2024

వరుస
సంఖ్య

సర్వే
నెం

పూర్తి
విస్తీర్ణం

సాగుకు
పనికి
రాని
విస్తీర్ణం

సాగుకు
పనికి
వచ్చు
విస్తీర్ణం

భూమి
స్వ భావం

శిస్తు
(రూ.)

భూమి
వివరణ

జలాధారముఆయకట్టు
విస్తీర్ణం

ఖాతా
నెంబరు

/
ఆధార్
నెంబరు

 

పట్టా దారు
పేరు

(తండ్రి/
భర్త పేరు)

అనుభవ
దారు
పేరు

(తండ్రి/
భర్త
పేరు)

అనుభవ
విస్తీర్ణం

అనుభవ
స్వ భావం

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

1 904 5.0300 0.0000 5.0300 పట్టా 0.00 మెట్ట వర్షం  5.0300 3164

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా  రెడ్డి)

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా
రెడ్డి)

5.0300 కొనుగోలు

2 904-
బి 2.0300 0.0000 2.0300 పట్టా 0.20 మెట్ట వర్షం  2.0300 3164

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా  రెడ్డి)

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా
రెడ్డి)

2.0300 కొనుగోలు

3 904-
సి 3.0000 0.0000 3.0000 పట్టా 0.20 మెట్ట వర్షం  3.0000 3164

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా  రెడ్డి)

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా
రెడ్డి)

3.0000 పిత్రార్జి తము

4 905-2 2.4200 0.0000 2.4200 పట్టా 1.42 మెట్ట - 2.4200 3164

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా  రెడ్డి)

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా
రెడ్డి)

2.4200 కొనుగోలు

5 908-1 5.0000 0.0000 5.0000 పట్టా 2.20 మెట్ట వర్షం  5.0000 3164

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా  రెడ్డి)

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా
రెడ్డి)

5.0000 పిత్రార్జి తము

6 909-1 4.9000 0.0000 4.9000 పట్టా 2.09 మెట్ట వర్షం  4.9000 3164

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా  రెడ్డి)

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా
రెడ్డి)

4.9000 కొనుగోలు

7 909-2 3.0000 0.0000 3.0000 పట్టా 0.00 మెట్ట వర్షం  3.0000 3164

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా  రెడ్డి)

గాలి
వనుమతి
(కేతిరెడ్డి
వెంకట
కృష్ణా
రెడ్డి)

3.0000 కొనుగోలు

2/13/25, 7:58 AM about:blank

about:blank 1/1
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ఆంధ్రప్రదేశ్ ప్రభుత్వం      print date : 13/02/2025

భూమి రికార్డుల వివరములు
పట్టా దారుని అడంగలు  

District
:
శ్రీ సత్య సాయి-Sri Sathya Sai
(25)

Mandal
:
దర్మ వరం
(01)

Village
:
దర్మ వరం
మండలం(2501006)

Extent Units
: Acres/cents Fasli

: 1434 Year
: 2024

వరుస
సంఖ్య

సర్వే
నెం

పూర్తి
విస్తీర్ణం

సాగుకు
పనికి
రాని
విస్తీర్ణం

సాగుకు
పనికి
వచ్చు
విస్తీర్ణం

భూమి
స్వ భావం

శిస్తు
(రూ.)

భూమి
వివరణ

జలాధారముఆయకట్టు
విస్తీర్ణం

ఖాతా
నెంబరు

/
ఆధార్
నెంబరు

 

పట్టా దారు
పేరు

(తండ్రి/
భర్త పేరు)

అనుభవ
దారు
పేరు

(తండ్రి/
భర్త
పేరు)

అనుభవ
విస్తీర్ణం

అనుభవ
స్వ భావం

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15

1 661-1 1732.5400 0.0000 1732.5400చెరువు 0.00 తరి చెరువు 0.0000 20000506చెరువు
(చెరువు)

చెరువు
(చెరువు)

1732.5400 -

2/13/25, 8:02 AM about:blank

about:blank 1/1
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Sy.No: 904, .905,906,9 907, of 
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Rc.No.Ser-II/113/2025         O/o District Collector, Sri Sathya 
Sai                       
                                                            Dated:11/02/2025 
 

SHOW CAUSE NOTICE
 

Sub
:-

Lands  –  Dharmavaram  Mandal  –  Dharmavaram,
Mallakaluva,  Pothulanagepalli  Villages  –  Original
Application No 41/2023 fled by Sri Paramesh Baligolla of
Thumparthi  Village of  Dharmavaram Mandal  before the
National Green Tribunal (SZ) Chennai –  Sri D.Neelakanta
Reddy,  former  Tahsildar,  Dharmavaram  and  present
Tahsildar,  Kothacheruvu  –  Committed  certain
irregularities – Show Cause Notice issued – Explanation
called for – Reg.
 

Ref:
-

Rc.No.1745/2023 (I), Dated: 28.01.2025 of the Revenue 
Divisional Officer, Dharmavaram.

 

*****
          It  came  to  the  notice  of  the  undersigned  through  the
Revenue  Divisional  Officer,  Dharmavaram  in  the  reference
cited  which  reveals  that  Sri  D.Neelakanta  Reddy,  former
Tahsildar,  Dharmavaram  has  committed  the  following
irregularities.
 

I. Carried out mutations in respect of the following lands of
Dhramavaram Mandal. 

 

Sl.No
.

Sy.No
.

Exten
t

Date Entry made in the
name of

1B.No
.

Time

1 904 5.03

10.09.202
0

GasthePeddakka
w/o Anjaneyulu

848 14.4
1

31.03.202
1

GaliVasumathi
w/o
KethireddyVenkata
Krishna Reddy 
 

3164 20.2
7

2 905-2 2.42 04.01.201
2

TalariSraswathamm
a

855 00.0
0

14.09.202
0

Anke  Narayana  s/o
AnkePeddanna

3165 5.31
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27.10.202
0

J.Obulamma  w/o
J.Narayana

3214 13.3
7

30.01.202
1

GaliVasumathi  w/o
KethireddyVenkata
Krishna Reddy 

3164
19.1
0

3 908-1 5.00

13.05.201
5

Sake  Govindu  s/o
Narayanappa

1504 16.5
2

12.09.201
7

Sake  Govindu  s/o
Narayanappa

1504 05.3
1

12.09.201
7

S.Ramulamma  w/o
late S.Govindu

2773 05.3
1

15.09.202
0

GaliVasumathi  w/o
KethireddyVenkata
Krishna Reddy

3164
10.4
4

4 909-1 4.90

19.05.201
5

BoginaVenkataramu
du  s/o
BoginaRamanna

1322
23.0
7

15.09.202
0

GaliVasumathi  w/o
KethireddyVenkata
Krishna Reddy

3164
10.5
0

5 909-2

1.00 26.06.201
5

K.Seshu  s/o
Hanumanna

2576 17.3
1

1.00 26.06.201
5

K.Venkatanarayana
s/o Hanumanna

2577 17.3
1

1.00 26.06.201
5

K.Thimmanna  s/o
Hanumanna

2578 17.3
1

3.00 15.09.202
0

GaliVasumathi  w/o
KethireddyVenkata
Krishna Reddy

3164 10.5
3

 
II.  It has also come to the notice of the undersigned that all

the mutations were carried out without proper verifcation
of office records and particularly for the assigned extent
of Ac 2.42 cts which was also entered in the name of Smt
Gali  Vasumathi  W/o  Kethireddy  Venkata  Krishna  Reddy
instead of resuming the same as per the provisions of the
Andhra Pradesh Assigned Lands (Prohibition of Transfers)
Act, 1977 (AP POT Act) as the transactions took place in
assigned land. 

III. It  also came to the notice  of  the undersigned that  the
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above entries in the webland facilitated the registration
authorities to accept sale transactions in respect of above
mentioned lands. 

Sl
.
N
o

Sy.
No.

Full
Exten

t
(Ac.Ct

s)

Purchas
ed

Extent
(Ac.Cts)

Sold by
Purchased

by

Docume
nt No.

and
Date

1 905
-2

2.42 2.42

1.Anke 
Narayana       s/o 
AnkePeddanna
2. TalariAnjinamma
w/o 
TalariRangappa

GaliVasuma
thi  w/o
Kethireddy
Venkata
Krishna
Reddy

4199/28
.9.2020

2
908
-1 5.00 5.00

1.Sake 
Ramulamma w/o 
Sake Govindu
2. Sake Kadiresa 
s/o Sake Govindu
3. Sake Nagendra 
s/o Sake Govindu
4. S.Lakshmi 
Narayana s/o Sake 
Govindu
5. Sake Lakshmi 
Devi c/o 
NalleniSreeramulu

GaliVasuma
thi  w/o
Kethireddy
Venkata
Krishna
Reddy

3413/14
.8.2020

3 904
-C

3.00 3.00

1.Sake Akkamma 
w/o Sake Nagaraju
2. Sake Raju s/o 
Sake Nagaraju
3. Sake Jyothi w/o 
Sake Nagaraju
4. Sake Harini D/o 
Sake Nagaraju

GaliVasuma
thi  w/o
Kethireddy
Venkata
Krishna
Reddy

3415/
14.8.20
20

4 909
-1

4.90 4.90 1.BhogimaVenkaar
amudu s/o 
B.Ramudu
2. B.Ramakrishna 
s/o 
B.Venkataramudu 

GaliVasuma
thi  w/o
Kethireddy
Venkata
Krishna
Reddy

3417/
14.8.20
20
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3.Bhogima 
Narayana Swamy 
s/o 
B.Venkatarmudu 
4.Bhogima Lakshmi
Narayana s/o 
B.Venkataramudu

5 90410.06 5.03

1.G.Peddakka w/o 
late Anjaneyulu 
2. G.Ramyasree 
w/o late Anjaneyulu
3. G.NaveenSarma 
w/o late Anjaneyulu

GaliVasuma
thi  w/o
Kethireddy
Venkata
Krishna
Reddy

3937/
11.9.20
20

6 904
-B

2.03 2.03

1.Bhogam 
Krishnamma w/o 
BhogamSivaiah
2. 
AnkeNagendramm
a w/o Kullayappa

GaliVasuma
thi  w/o
Kethireddy
Venkata
Krishna
Reddy

3414/
14.8.20
20

  Total 22.38    

In  the  instant  case,  Sri  D.Neelakanta  Reddy,  the  then
Tahsildar,  Dharmavaram  Mandal  has  committed  the  above
irregularities and violated the provisions of Rule 3 of Andhra
Pradesh Civil Services (Conduct) Rules, 1964 showing lack of
integrity, commitment to his legitimate duties.

       In  view of  the  above,  Sri  D.Neelakanta  Reddy,  the  then
Tahsildar, Dharmavaram and present Tahsildar, Kothacheruvu,
is  directed  to  offer  his  explanation  in  writing  for  the  above
lapses within 10 days from the date of receipt of this notice so
as to why necessary disciplinary action should not be initiated
against him under the provisions of the Andhra Pradesh Civil
Services  (Classifcation,  Control  and  Appeal)  Rules,  1991,
failing which it is construed that he has no explanation to offer
for the above lapses and further action will be initiated based
on the material available on the record. 
 

 Chetan T S I A S 

      Collector  &  District
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Magistrate
Sri Sathya Sai District

To
Sri D.Neelakanta Reddy, Tahsildar, Kothacheruvu through the
Revenue  Divisional  Officer,  Puttaparthi(in  duplicate)  for
service and return of served copy.
Copy to the Revenue Divisional Officer, Dharmavaram.
Copy to CC to Collector/Joint Collector.
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Rc.No.Ser-II/113/2025         O/o District Collector, Sri Sathya 
Sai                        
                                                            Dated:11/02/2025 
 

SHOW CAUSE NOTICE
 

Sub
:-

Lands  –  Dharmavaram  Mandal  –  Dharmavaram,
Mallakaluva,  Pothulanagepalli  Villages  –  Original
Application No 41/2023 fled by Sri Paramesh Baligolla of
Thumparthi  Village of  Dharmavaram Mandal  before the
National Green Tribunal (SZ) Chennai –Smt. S. Yugeswari
Devi,  former  Tahsildar,  Dharmavaram  –  Committed
certain  irregularities  –  Show  Cause  Notice  issued  –
Explanation called for – Reg.

Ref:
-

Rc.No.1745/2023 (I), Dated: 28.01.2025 of the Revenue 
Divisional Officer, Dharmavaram.

 

*****
 

          It  came  to  the  notice  of  the  undersigned  through  the
Revenue  Divisional  Officer,  Dharmavaram  in  the  reference
cited  which  revealed  that  Smt.S.Yugeswari  Devi,the  then
Tahsildar,  Dharmavaram has submitted parawise remarks in
respect  of  Original  Application  No  41/2023  fled  by  Sri
Paramesh  Baligolla  of  Thumparthi  Village  of  Dharmavaram
Mandal before the National Green Tribunal (SZ) Chennai to the
District  Collector,  Sri  Satya  Sai  District,  Puttaparthi  vide
Rc.No.B/405/2023, dated.07.12.2023stating at para no. 5.
 

 “the said Farm House which applicant is complaining
to be illegally constructed by encroaching the 20 acres
of land forming part of the Dharmavaram lake are in
fact it is situated in Survey Number 904, which does
not  form,  part  of  the  Dharmavaram  Lake  area  with
Survey  Number  661-1.  Hence  there  is  no
encroachment  of  20  acres  of  land  in  Dharmavaram
Lake near the Yerraguddam hill”.   

But  on  ground  Sandal  Wood  and  Sweet  Orange  trees,
Mahagani  trees,  Dragon  Fruit  trees  are  existing  in  Survey
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Number 904 which was block splitted from Old Survey Number
661-1 of Dharmavaram Village i.e., Kriya Sakthi Vadayar Tank. 

Hence  it  was  concluded  that  the  above  said  report
submitted  by  the  then  Tahsildar,  Dharmavaram is  far  away
from truth and misrepresentation of facts.  

In  the  instant  case,  Smt.  S.  Yugeswari  Devi,  former
Tahsildar,  Dharmavaram  Mandal  has  committed  the  above
irregularities and violated the provisions of Rule 3 of Andhra
Pradesh Civil Services (Conduct) Rules, 1964 by misusing her
official position.

         In  view  of  the  above,  Smt.  S.Yugeswari  Devi  former
Tahsildar, Dharmavaram is directed to offer her explanation in
writing for the above lapse within 10 days from the date of
receipt of this notice so as to why necessary disciplinary action
should not be initiated against her under the provisions of the
Andhra  Pradesh  Civil  Services  (Classifcation,  Control  and
Appeal) Rules, 1991, failing which it is construed that she has
no explanation to offer for the above lapse and further action
will be initiated based on the material available on the record. 
 

 Chetan T S I A S

      Collector  &  District
Magistrate

Sri Sathya Sai District
To
Smt.  S.Yugeswari  Devi,  former Tahsildar,  Dharmavaram and
presently working as   Tahsildar/Superintendent Coordination
Section, Collectorate, Ananthapuramu District.
Copy to the District Collector, Ananthapuramu with a request
to  serve  the  Show  Cause  Notice  on  Smt.S.Yugeswari  Devi,
Tahsildar/Superintendent  Coordination  Section,  Collectorate,
Ananthapuramu  and  to  send  the  served  copy  to  this  office
immediately.
Copy to the Revenue Divisional Officer, Dharmavaram.
Copy to CC to Collector/Joint Collector
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APHC010484262024 

 

IN THE HIGH COURT OF ANDHRA PRADESH 

AT AMARAVATI 

(Special Original Jurisdiction) 

[3329] 

TUESDAY, THE TWENTY NINETH DAY OF OCTOBER  

TWO THOUSAND AND TWENTY FOUR 

PRESENT 

THE HONOURABLE SRI JUSTICE VENKATESWARLU NIMMAGADDA 

WRIT PETITION NO: 24925/2024 

Between: 

Gali Vasumathi ...PETITIONER 

AND 

The State Of Andhra Pradesh and Others ...RESPONDENT(S) 

Counsel for the Petitioner: 

1. A P REDDY 

Counsel for the Respondent(S): 

1. GP FOR REVENUE 

The Court made the following: 
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THE HONOURABLE SRI JUSTICE VENKATESWARLU NIMMAGADDA 

WRIT PETITION NO: 24925/2024 

ORDER:  

 The present Writ Petition is filed under Article 226 of the Constitution of 

India seeking following relief: 

 “…..pleased to issue a Writ or Order more particularly one 

nature of Writ of Mandamus declaring the action of Respondents in 

trying to interfere, demolish the building and trying to dispossess 

the petition from the lands to an extent of Ac.30.41 cents situated in 

Survey Nos.904, 904-B, 904-C, 905-2, 908-1, 909-1, 909-2 of 

Dharmavaram Village, Dharmavaram Mandal, Sri satya sai District 

as illegal, Arbitrary and violation of Article 300-A of the Constitution 

of India apart from violation of Principals of Natural Justice and 

consequently direct the Respondents not to interfere, demolish and 

dispossess the Petitioner from the land to an extent of Ac.30.41 

cents situated in Survey Nos.904, 904-B, 904-C, 905-2, 908-1, 909-

1, 909-2 of Dharmavaram Village, Dharmavaram Mandal, Sri satya 

sai District and may to pass…..” 

 

2. Heard learned counsel for the petitioner and learned Government 

Pleader appearing for the respondents. 

3. Learned counsel for the petitioner submits that, the petitioner is the 

absolute owner and possessor of the lands of Ac.25.38 acres in Sy.Nos.904, 

904-B, 904-C, 905-2, 908-1, 909-1, and 909-2 of Dharmavaram Village, 

Dharmavaram Mandal, Sri Satyasari District.   The petitioner acquired the 

subject lands through registered sale deeds and got issued pattadar passbook 

and title deeds in her favor.  He further submits that, the petitioner applied for 
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conversion of the agricultural lands into non-agricultural lands in Sy.Nos.904, 

904-B, 904-C and 905-2, totaling to an extent of 12.48 acres, the Revenue 

Divisional Officer approved the said conversion vide proceedings 

No.R.Dis.503.2022(I) dated 13.05.2022.  Later, the petitioner gifted the 

property to an extent of 0.065 acres in favour of  her husband vide registered 

document No.2355 of 2021 and he obtained No Objection Certificate from the 

Irrigation Board, Dharmavaram, dated 27.03.2021, that the subject property is 

not an encroached property. 

4. Learned counsel further submits that, in the year 2016, regarding the 

building Permissions/Approvals, the Government implemented the Electronic/ 

Digital technology i.e., Development Permission Management System 

(DPMS) online portal for streamlined submission, processing of building 

applications across Municipalities, Municipal Corporations and Urban 

Development Authorities. As per G.O.Ms.No.119, Municipal Administration 

and Urban Development Authority, dated 28.03.2017, the Government framed 

the guidelines for procedural compliances, fees collection and approvals.  He 

further submits that, by complying with the guidelines, the petitioner’s husband 

submitted a building application through a municipal licensed surveyor along 

with the required documents for constructing G+1 building in an extent of 

260.03 Sq. meters in Sy.No.904.  The town planning officials thereby reviewed 

the application and after verification, confirmed that the said land fell within 

Sy.No.904 and granted building permission vide 

B.A.No.1002/0070/B/DMM/PUT/2021, dated 21.04.2021.  While things stood 
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thus, one Mr. Paramesh Baligolla filed O.A.No.41 of 2023, before the National 

Green Tribunal, Chennai against the petitioner’s husband, alleging that, the 

property in Sy.No.904 is an encroachment of Dharmavaram Tank. 

5. Learned counsel further submits that, on 24.10.2024, the petitioner 

received a notice vide Rc.No.334/20243/A from the 4th respondent’s office i.e., 

Tahsildar under Section 7 of the Land Encroachment Act, 1905, referring the 

O.A.No.41 of 2023.  As per the case documents secured by the petitioner’s 

husband’s brother i.e., 9th respondent in O.A.No.41 of 2023, from the revenue 

authorities, it reveals that the petitioner is not an encroacher.  He further 

submits that, originally the subject lands mentioned were part of old 

Sy.No.661 of Dharmavaram Village fields, encompassing to the extent of 

1,732.54 acres, owned by the Government.  The tank occupies some portion 

of the subject land and later the Government recognized the possession of the 

neighboring farmers within old Sy.No.661 and subdivided the subject land as 

follows: 

 

 

 

 

6. By considering the longstanding possession of the farmers in respect of 

the land in Sy.Nos.904, 905, 906 and 907, the Government modified the 

    S.No.661-1 1712.80 acres 

S.No.904 10.60 acres 

S.No.905 3.21 acres 

S.No.906 5.32 acres 

S.No.907 1.80 acres 
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revenue records accordingly. Further, the subdivision of land in Sy.No.661-1 

was made and the same was entered in the A-Register village account Nos.1 

and 2 as follows: 

S.No.661-1 
1696.14 acres  

(Kriyashakthi Vadayaru Tank) 

S.No.908-1 5 acres 

S.No.908-2 2.15 acres 

S.No.908-3 2.15 acres 

S.No.909-1 4.90 acres 

S.No.909-2 3 acres 

 

7. Learned counsel further submits that, due to change in Government, the 

respondent-authorities are trying to interfere with the petitioner’s peaceful 

possession of the subject lands. Aggrieved by the same, the petitioner filed 

the present Writ Petition. 

8. On the other hand, learned Government Pleader appearing for the 

respondents submits that, since the petitioner substantiated her title through 

sale deeds as well as the pattadar passbooks assigned in favor of her, the 

respondents will follow the due procedure of law as contemplated, if they 

intend to interfere with the possession of the petitioner’s properties. 

9. Having regard to the submissions made by learned counsel for the 

petitioner and learned counsel for the respondents, the respondent-authorities 

are hereby directed not to interfere with the peaceful possession and 
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enjoyment of the petitioner’s property without following the due process as 

contemplated under law.  

10. Accordingly, the Writ Petition is disposed of. There shall be no order as 

to costs.  

 Consequently, miscellaneous applications pending if any, shall stand 

closed.  

 

______________________________________ 
JUSTICE VENKATESWARLU NIMMAGADDA 

 
Note: Issue CC by 04.11.2024 
B/o.SCH 
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119 

HON’BLE SRI JUSTICE VENKATESWARLU NIMMAGADDA 

 

 

 

 

 

 

 

 

 

WRIT PETITION No.24925 of 2024 

 

 

 

 

Note: Issue CC by 04.11.2024 
B/o.SCH 
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APHC010496812024 

 

IN THE HIGH COURT OF ANDHRA PRADESH 

AT AMARAVATI 

(Special Original Jurisdiction) 

[3311] 

THURSDAY, THE SEVENTH DAY OF NOVEMBER  

TWO THOUSAND AND TWENTY FOUR 

PRESENT 

THE HONOURABLE MS JUSTICE B S BHANUMATHI 

WRIT PETITION NO: 25467/2024 

Between: 

Smt.Gali Vasumathi ...PETITIONER 

AND 

The State Of Andhra Pradesh and Others ...RESPONDENT(S) 

Counsel for the Petitioner: 

1. A P REDDY 

Counsel for the Respondent(S): 

1. GP FOR REVENUE 

2. GP FOR IRRIGATION   COMM AREA DEV 

The Court made the following Order: 

 This writ petition is filed under Article 226 of Constitution of India 

seeking the following relief:  

“…to issue a Writ or Order more particularly one nature 

of Writ of Mandamus declaring the action of respondents 

particularly respondent No.6 in issuing notice of eviction vide 

Notice File No.2L1(E)/No.438M dated 05.11.2024 without 

giving an opportunity of being heard and without following the 

due  procedure as contemplated under Section 6 and 7 of 
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the A.P.Land Encroachmet Act, 1905, Act and law which is 

contrary to the Order of  this Hon'ble Court in W.P.No.28064 

of 2023 which is arbitrary, illegal, arbitrary and contrary to 

Section 6 and 7 of A.P.Land Encroachment  Act, 1905 and 

violation of Articles, 14, 19, 21 and 300-A of the  Constitution 

of India apart from violation of principals of natural justice 

and consequently, direct the respondents not to interfere, 

demolish and dispossess the petitioner from the land to an 

extent of Ac.25.38  cents situated in Survey Nos.904, 904-B, 

904-C, 905-2, 908-1, 909-1,  909-2 of Dharmavaram Village, 

Dharmavaram Mandal, Sri Satya Sai District and may to 

pass…” 

02. The case of the petitioner is briefly as follows: 

 The petitioner is possessor of land totaling Ac.25.38 cents situated in 

Survey Nos.904, 904-B, 904-C, 905-2, 908-1, 909-1 & 909-2 of 

Dharmavaram Village, Dharmavaram Mandal, Sri Satya Sai District. She 

purchased the said property through registered sale deeds and her name 

was recorded in pattadar passbook and revenue records. On petitioner’s 

submission of application for conversion of Ac.12.48 cents to non-

agricultural purposes, the 4th respondent issued approval vide 

R.Dis.603/2022(1) on 13.05.2022. She gifted Ac.0.065 cents to her husband 

through registration. The 5th respondent issued a notice vide 

Rc.No.334/20243/A dated 24.10.2024 referencing case filed by 

Mr.Paramesh Baligolla in O.A.No.41 of 2023 before the National Green 

Tribunal, Chennai, which was filed against the petitioner due to political 

rivalry. The 6th respondent without following due procedure as contemplated 

under Section 6 and 7 of Andhra Pradesh Land Encroachment Act, 1905, 

issued notice in File No.2L1(E)/No.438M dated 05.11.2024. The petitioner 

purchased the land from lawful owners and due to political changes after 
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general elections in the State, the impugned notice was issued. The 

petitioner filed W.P.No.24925 of 2024 before this Court on similar grounds 

in which an order was passed on 29.10.2024 with a direction to the 6th 

respondent not to dispossess the petitioner without following the due 

procedure.   

03. The learned counsel for the petitioner, appearing through video 

conference, and Mrs.Arika Maheswari, learned counsel representing 

counsel for the petitioner appearing physically before this Court, stated that 

the 6th respondent has no authority to issue the impugned notice and placed 

reliance on the decision of this Court in W.P.No.5334 of 2024 dated 

29.02.2024 wherein, under the similar set of facts, a similar notice issued by 

the Deputy Executive Engineer, Water Resources Department, SPSR 

Nellore District was set aside in view of Sections 6 and 7 of the Andhra 

Pradesh Land Encroachment Act, 1905 which enables the District 

Collector/Tahsildar/Deputy Tahsildar only to take steps for eviction of 

unauthorized occupant of the government land. He further submitted that 

Tahsildar/5th respondent had already issued notice for which a reply had 

also been given by the petitioner. 

04. The learned Assistant Government Pleader for Irrigation representing 

the respondents No.1 to 7, placed on record the written instructions of 

Executive Engineer, I.B.Division, Dharmavaram, dated 07.11.2024. He 

further stated that steps would be taken as per law, by fairly conceding that 

the 6th respondent has no such authority to issue the impugned notice. 

05. In view of the above said decision, as supported by the provisions of 

law noted, the writ petition is allowed as prayed for. Impugned notice issued 

vide File No.2L1(E)/No.438M dated 05.11.2024 is set aside. However, the 

proper authority is at liberty to proceed as per law on the action already 

initiated.  
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 There shall be no order as to costs. 

 Pending miscellaneous applications, if any, shall stand closed.  

___________________   ___  
JUSTICE B.S. BHANUMATHI  

Date: 07.11.2024 
Note: CC by 11.11.2024 
b/o 
NSM 
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